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REGN,NO, 0,A. 571/87. DATE GF DECISION: 9,9,1992

T.D. Mendiratta, . ves Petitioner.
Versys ‘
Union of India & Ors, ‘ese Regpondents,

CORAM; THE HON'S8LE MR, JUSTICE V.S. MALIMATH, CHAIRMAN,
T THE HON'SLE MR. I.K, RASGOTRA, MEMBER(A),

For the Petitioner, ' ees Nons,

For the Respondsnts, ees Nene,

JUDGEMENT (ORAL)

(By Hon'ble Mr, Justice V,S. Malimath,
Chairman)

None appears for sither parties.( The reépondants have-
given Qatisfa;tory roasonsifor making ad Boc prometiens, There
was litigation which prevented nscessary action being taken and
some time was required for preparing the seniority list, Henéé,
.delay-in making regular promotions is satisfacterily explained,

~ The seniority list having since bpenAmada, the petitioner's
name stands at Seriasl No, 308, On thé. basis of this seniority;
" his néme is likely to be gonsidered for regular promoticn againsi
vacanqieé of 1986 and if the DPC finds him fit and suitable,
he ucuid be-promnted on reqular Eésis. Though the petitioner
hes retired, it is cbvious that if on consideration of the
. case of the petitioner by the DPC he is giuenrregular promotion,

, also
.he may be given other consequential benefits/which should be

given to othergsimilarly situate particularly the feti:ement

and pensionary bensfits. Patition accordingly stands disposed
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